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and English versiops) wnder  sub-section
(I) of section 619A of the Companies Act,
1956 :—

(1) Review by the Government on
the working of the Handicrafts and
Handlooms Exports Corporation of India
Limited, New Delhi, for the year 1972-
73.

(2) Annual Report of the Handicrafts
and Handlooms Exports Corporation of
India Limited, New Delhi, for the year
1972.73 along with the Audited Accounts
and the comments of the Comptroller
and Auvditor General thereon. [Placed in
Library. See No. LT-6578/74.)

ACREEMENT BETWEEN GOVERNMENT OF
INDIA AND GOVERNMENT oF THE REPUBLIC
Inag PoR INDO-ImAg JoINT CoOMMISSION

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : I beg
to lay oa the Table a copy of the Agree-
ment between the Government of India
and the Government of the Republic of
Iraq for the establishmen; of a permanent
Indo-Irag Joint Commission for Economic
and Technical Cooperation signed in New
Delhi on the 28th March, 1974. [Placed in
Library. See No. LT-6580/74.)

13,12 Hss.
ASSENT TO BILLS

SECRETARY-GENERAL : Sir, I lay
on the Table following six Bills passed by
the Houses of Parliament during the cur-
rent session and assented to since a report
was Iast made to the House on the 2lst
February, 1974 :—

(1) The Appropriation (Voie on Ac-
count Bill, 1974,

(2) The North-Eastern Arcas (Reorgani-
sation) Amendment Bill, 1974.

19;” The Appropristion (Railways) Bill,
4,
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(4) The Gujarat Siate Eegislaturs
gation of Powers) Bill, 1974,

(Diale-

(5) The Ecomomtic Offences (Inapplica-
bility of Limitation) Bill, 1974.

!9;:] The Gujarat Appropristion Bil,

13.12% Hzs.

STATEMENT BY MEMBER RE. INFOR-

MATION GIVEN BY MINISTER ON

ALLOCATION OF FOOD SUPPLIES TO
STATES

SHRI JYOTIRMOY BOSU (Diamond
Harbour) :

grains in the months preceding the elections

E

“(Page 12187)
tral Government doing 7
mand was one lakh tonmes
allocation of 35,000 tonnes
tually gave omly 30,000
vember when the demand was one lakh
tonnes the allocation was 25

mﬂmsmthnaformgncnm&
So the Centre is also playing poli-
tics on food there™

The Minister of Home Affairs, Shri Uma
Shankar Dikshit, while replying to the
Debate stated :

“(Page 12378/9) What I said was that
from Oclober allocation of quantities had
been reduced for all States.”
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In reply to my Starred Question No. 325
dated 18-3-74 Shri Shinde, Minister of State
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for Food gave the following figures :

(In 000 metric tonnDes)

Orissa November December Jenuary
Demand 250 150 20-0
Allocation ., 5 80 90 80
Supply 59 66 86

U.P. October November December January
Demand 800 1140 1140 1140
Allocation 250 50 50-0 50-0
Suppiv . 5 . . . 2240 257 436 539

It could thus be seen that Mr. Uma
Shankar Dikshit's statement 1s far from
true. In case of UP. the rise was even
230% when compared between October and
January supplies. This is very serious
matter and the Minister must give his ex-
planation before the House,

THE MINISTER OF HOME AFFAIRS
(SHRY UMA SHANKAR DIKSHIT) : Sir,
during my speech in this Hoyse on the 21st
March, 1974 on the Bihar situation, I had
made references to the general food situa-
tion and supply of foodgraing from the
Central pool to Bihar. In reply to the
point made by one Hon'ble Member that
the foodgrains allocated to Bihar were less
than the demand, I had said, [ quote :

“There was a general pattern of re-
duction, and reduction took place about
the month of October when the new

crop began to come.” (page 12337).

When my figures were challenged I had
said :

“I am giving the information which
has been given by responsible quarters
in the Ministry of Food today itself.”
(page 12338).

Upon this Shri Jyotirmoy Bosu said, I
quote :

“My point of Order is this The Hon'
ble Minister has stated that ‘these are the
figures that have been given to me by
responsible quarters.’ 1 want a further
clarification. Will the Minister kindly

take the responsibility for what he says
........ ? He should clearly state here
whether he takes full respomsibility for
what he has stated with regard to the
supply and procurement of foodgrains to
Bihar from the Centre” (page 12340),

I had in reply said :

*“If 1 have made a factual error T will
either correct it myself or the Honble
member can always come up and raise
it. 1 will be open to correction or open
to criticism.” (page 12340).

1 have since consulted the records in-
tluding the statement furnished by the
Minister of State for Food in reply to
Starred question No. 325 dated March 18,
1974. After 1 have completed the speech
and Shri Madhu Limaye agnin referred to
the allocations to Bihar I said :

“What 1 said was that from October
allocutions of quantities had been re-
duced for all States.” (page 12379).
While the statement furpished by the

Minister of State for Food lends support
to the general pattern that I had earlier
talked about both in relation to tntal sup-
plies and the allocation to a majority of
Stales, it shows that in respect of uix
States namely Himachal Pradesh, Megha-
laya, Punjab, Tamilnadu, UP and West
Bengal, this general pattern did not ob-
tain inasmuch as the allocationy for the
months immediately following Oeciober
1973 were not reduced. The reference t©
all States in my statement was ingdvertnt:
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As far as ] can recollect and have been
able to ascertain from the records Shri
Jyotirmoy Bosu did not meke any reference
10 the allocations to any State other than
Bihar, He said :

“And what is the Central Government
doing? When their demand was 100
thousand tons they made an allocation
of 35 thousand tons and they actually
gave only 30 thousund tons. For No-
vember when the demand was 100 thou-
sand tons the allocation was thousand
tons and the supply was 21 thousand
tons.”

Apart from this and his statement challeng-
ing my figurcs to which I have earlier re-
ferred, Shri Jyotirmoy Bosu did not to the
best of my recollection, raise any other
point relating to allocation of foodgrains.

1 had confined myself to a description of
the situation in Bihar because the debate
was on Bihar and had made certain poin's
regarding the supply of foodgrains fiom
the Cential pool to Bihar in the owverall
context of the allocation from the Central
pool. There was no question of any in-
tention of misleading the House.

SHR1! JYOTIRMOY BOSU : On a poing
of uider. The hon. Home Minister should
know that it is immaterial whether I have
stated this or some other Member has
stated this because when somebody makes
a olalement ...

MR. DEPUTY-SPEAKER : You rose on
a point of order.

SHRI JYOTIRMOY BOSU: When
something comes on the floor of the House,
i becomes the property of the House. My
point of order is that the Home Minister
1s again throwing dust into the eyes of
the House,
st wy fewd (wiET) o SR
, AT g WE W
Tt ey & adt o wwrf ¥ v
g frar §, wg feepw  aweew
AT T § 1 ¥ waw W TR
FTGE§ 1 AX qek wmaor ¥ Qo agh
TRIqr fv o, 1973 ¥ ey,

1974 #% X ww § fagre o fod

i
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27 wfawa  swver fear war, wx fis
gfesit smw s 73 sfawa o W
® 75 wfawa fear mar | = wga
A AT FT wEA WY qAUE frar §
I qr At fufa®@sr &1 @ae 9T
T1fgg

MR. DEPUTY-SPEAKER : There is no
poiat of order,

SHRI SAMAR GUHA (Contai) : I wish
to submit one thing. It is not a point of
order I met you ...

MR. DEPUTY-SPEAKER : Order
please I cannot do irregular things, Why
do you want me to do irregular things ?
1 don’t want to mention the subject. That
means something else, which is very differ-
ent. | would advise you not to bring this.

SHRI SAMAR GUHA : I am sorry, Sir,
if 1 cannot do it.

MR. DEPUTY-SPEAKER : This is not
the proper time.

SHRI SAMAR GUHA : 1 am not exact-
ly raming the issve of food, but it is in
connection with it

MR. DEPUTY-SPEAKER : Don't bring
in such things. Shri Vayalar Ravi.

SHR1 SAMAR GUHA : Sir, my sub-
mission is this ...

MR. DEPUTY-SPEAKER : Mr. Samar
Guha, don't force me to do irreg ular
things. That creates difficulty (or everybody.

SHR1 SAMAR GUHA : Charges are
Jevelled against me that I instigated Anand
Marg and other things. I have done lot of
things to get the information, Sir. 1 have

written to you,

MR. DEPUTY-SPEAKER : Writing to
me docs not mean that you got my per
mission, you met me; I explained the diffi-
culty. I think that must be enough. Or-
der please.

SHRI SAMAR GUHA : Two minutes,
Sir,

MR. DEPUTY-SPEAKER : I will give
even more than two minutes if it is a
regular thing. If it is jrregular ] canmot
give. Shri Vayalar Ravi,
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MATTERS UNDER RULE 377

(i) REPORTED ATROCITIES ON HAmIANs IN
QGonpa Distwact, U.P.

SHRI VAYALAR RAVI (Chirayinkil) :
I call the attention of yourself and the
House to the report of the burning in-
flicted on Harljan villagers in Gonda, This
not a new thing. Reprisals on Harijans
reported all over the country. Now it
happened in Achalanagar, 9 Harijans
injured; 12 Harijans are missing. This
is ot a new thing. Even during the earlier
of this month, on the 1ith of this
month, the same thing happened in Meerut,
The police had not taken any action. It
in Buran village. It was report-
to the Police, No action was taken.
atrocities are being commitied.
'olice do not taken action- This happened
there was a real threat to these
e and they were told, dont exercise
your franchise, if you exercise your fran-
chise in favour of the congress you will be
looted, you will be killed Kulaks and ex-
ploiters are threatening them. BKD and
other parties have been doing it. to bring
pressure on the Harijans, My only request
is this that Harijans must be given full
protection. They are honest citizens of
t?le country and they must be allowed to
live peacefully. Full police protection
should be given to them. Regarding
Meecrut, the Memorandum was submit ed
to the Chief Minister. No action has been
taken so far.
against those who committed the atrocities,
such things would have stopped. My re-
quest to you and to the Home Minister is

|

[

I

this : Please take this seriously. Although
:::H-uehmbunmlndmmlﬁmin

House, T am sotry to say that no ac-
has been taken so far and such inci-
dents bave not been prevented so far. You
could not prevent that so far They were
allowed to go scot-free. 1 expect the hon.
Home Minister to give his attention to this
very serious matter and to give protection
fo the harijans,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, may 1 make s submission ?

MR. DEPUTY-SPEAKER : 1 shall come
o yobi, Your name comes Ilater, Shri
Bhaura.
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oft wrt Torg ofvey (wfewr) ot ofr
T TEATHT | GAAA X 250 &Y
o gwo ¢ ¥ gfcel T ey
foar. .. ... (vawamr) . ...

ot watfersia wy : g worw AW § )
i Yomwed e g ? i &
[ (smwerer) ... ..

Sir, this is absolutely wrong. 1t is =
concocled story. This House is being used
for maligning the Members.

MR. DEPUTY-SPEAKER: Let him
read it out,

SHRI B. S. BHAURA : Sir, I read from
the Patriot dated 29-3.74 1 quote :

“An attack by about 250 workers of the
CPM. on the harijans of a village in
Govindgarh tehsil in Alwar district and
setting their houses on fire was the sub-
ject of an adjournment motion in the
Rajasthan Assembly today.”

SHRI JYOTIRMOY BOSU : Fimst of all
let me state that whatever is said here has
gone on record, The happenings concern-
ing harijans are going on in the last th.ee
years., In the State of U.P. alone, series
of incidents of atrocitics on harijans have
taken place and the figures are :—

First year 94
Second year 164

I should congratufate Shri Dikshit for
this jump from 94 to 164. Last year, 265
cases of atrocities on harijans were com-
mitted. This is happening in Gonda. And
on last Tuesday, in a village, named,

My submission specifically is this. You



